
 09/07/2022,  11:21  about:blank

 Seventeenth  Loksabha

 >

 Title:  Statement  regarding  Government  Business  during  the  week

 commencing  Monday,  the  13th  December,  2021.

 THE  MINISTER  OF  STATE  IN  THE  MINISTRY  OF

 PARLIAMENTARY  AFFAIRS  AND  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  CULTURE  (SHRI  ARJUN  RAM

 MEGHWAL):  Thank  you,  hon.  Chairperson.  With  your  permission,  I

 rise  to  announce  that  Government  Business  during  the  week

 3 commencing  Monday,  the  13°"  of  December,  2021  may  consist  of  :-

 Consideration  of  any  items  of  Government  Business  carried  over  from

 today’s  order  paper:  [it  contains:-  Discussion  on  Statutory  Resolution

 seeking  disapproval  of  the  Narcotic  Drugs  and  Psychotropic  Substances

 (Amendment)  Ordinance,  2021  (No.  8  of  2021)  promulgated  by  the

 President  of  India  on  30%  September,  2021  and  consideration  and

 passing  of  the  Narcotic  Drugs  and  Psychotropic  Substances

 (Amendment)  Bill,  2021-  To  replace  an  Ordinance]

 Discussion  and  Voting  on  Second  Batch  of  Supplementary  Demands

 for  Grants  for  the  year  2021-22  and  introduction,  consideration  and

 passing  of  the  related  Appropriation  Bill.

 Consideration  and  agreeing  to  the  amendments  made  by  Rajya  Sabha  to

 the  Surrogacy  (Regulation)  Bill,  2020,  as  passed  by  Rajya  Sabha.

 Consideration  and  passing  of  the  following  Bills,  after  their

 introduction:-

 i.  The  Biological  Diversity  (Amendment)  Bill,  2021
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 i.  The  Wildlife  (Protection)  Amendment  Bill,  2021

 111.  The  Mediation  Bill,  2021

 iv.  The  National  Anti-Doping  Bill,  2021

 V.  The  Chartered  Accountants,  the  Cost  and  Works

 Accountants  and  the  Company  Secretaries  (Amendment)  Bill,

 2021

 माननीय  सभापति  :  माननीय  सदस्यगण,  नियम  377  के  अधीन  मामलों  को

 सभा  पटल  पर  रखा  जाएगा  |  जिन  सदस्यों  को  नियम  377  के  अधीन  मामलों  को

 आज  उठाने  की  अनुमति  दी  गई  है  और  जो  उन्हें  सभा  पटल  पर  रखने  के  इच्छुक

 हैं,  वे  20  मिनट के  भीतर  मामले  का  पाठ  व्यक्तिगत  रूप  से  सभा  पटल  पर  भेज  दें

 |  केवल  उन  ही  मामलों  को  सभा  पटल  पर  रखा  माना  जाएगा,  जिनके  लिए  मामले

 का  पाठ  निर्धारित  समय  के  भीतर  सभा  पटल  पर  प्राप्त  हो  गया  है  ।  शेष को

 व्यपगत माना जाएगा | माना  जाएगा  |

 ..  (व्यवधान)
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